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é.4.200; . Learned ccunsel for the petitioneg CJD&AfS\iwx' e
.;' Shri D.Mohanta is absent. There has beet] oY \Sﬂ \xlo\
% no request made on his behalf seeking Vs \Skgs%*\wﬁs
é . adjourmment, As this is a 1995 matter L OSA I '
,E é +amMd we have already heard 3hri S.Be.Jena, 5&Q~ ks
learned Addl.Standing Counsel in part % ‘(o,\y
; 3 fn 29 ,3.2001, on which da¥ a%so Shri ‘FLﬁﬁ&ﬂ%K\-
% % Mohanta was not present, it is not
’ . possible to adjourn this matter any.

% further. We have, therefore, heard GNO‘@* ?“'SLQ,ngj,‘
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Shri SeBeJena, learned Addl.Standing
Counsel and perused the records.

In this application the petitioner
has prayed that result of the trade test
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declared wide Annexure-3 should be quabhwf\f

and the entire process of test on
practical papers should be declared
illegal, The departicental respondents
have filed counter opposing the prayer
of the applicant. Private resofidents
were issued with notices, but they
neither appeared nor filed any counter.
Applicant has not filed any rejoinder.
For the purpose of considering thi
petition it is not necessary to go into
too many facts of this case. Almittedly

the applicant is working as Refrigeratio

Mechanic, Skilled, under the reSponientqulﬁ, "
+

He has stated that he was officiating
in the post of Refrigeration Mechanic
High Skilled II, which is denled by the
respondents in their counter. It is statq

that Refrigeration Mechanic High Skilled}

can be promoted to the next grale of
Refrigeration Mechanic High Skilled-I1
only after passing the trade test in ngﬂ
S5killed Grade-II category. It is also th
admitted position that the applicant
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along with others appearedin the trade

MR- Beu| as \
DR

test conducted on 19.10.1993'and was not RORS DS NENG T N

successful. Respondents have pointed out
that cn the basis of the trade test DPC
meeting was held on 2,12.1%993 and on
subsequent days and 13 perscns including
private Res.4 were promoted to the post
of Refrigeration Mechanic High Skd.II.
The grourds on which the aPplicant has
challenged the trade test and the averment
made by the respondents are discussed
below,

The applicant has stated anmd it is

alsoc admitted by the respondents that in

that test 35k of marks was on theory paperﬁ?g%//

25% for viva voce and 40% for practical
test. Applicant has stated that hé appeare
at theuwirittén test and alsoc viva voée
test. But while he was awaiting for the
practical test, he came to know that the
result of the practical test had already
been declared and he came out unsuccessful
de has alleged that nc such practical
test wags conducted armd this was done only
for the purpose of accommodating certain
favoured candidates in the list of

&1 coessful candidates at Annexure-3.
Respondents have pointed out that the
Chief Engineer (R3D), Secunderabad
constituted the Bozard of officers to
conduct the practical ard viva voce test
which was autonomous in character and had
chosen to conduct both the tests simultane-
cusly. Accordingly the practical test was
conducted‘for all candidates uniformly
along with viva voce test anl there was
no discrimination against the applicant,
It is stated that all the cofficers in the
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% - Chandrasekharpur. 1t is further stated C)ﬁ‘(d eV CU‘?I%L,
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central A.C. plants, air conditioners “"Q"‘d"‘w"‘t T
and refrigerators, the Board of Officers c;o«\ad oul ottt
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:5 . to practical test along with the viva voce
ssment in ‘"M practical test {lace E’QEOYQ &214%_

might have opted to ask guest

f test. The ass

Y bl B 8 e

O

candiiate “OSsSe

i - o [y .
i . wasdone on tr

?3

S
i | xi¥hvyr overall cowhkinaetichyacquit
z _with required tools for the job b
| | thst the way the candidates identify/handle K@ sty

u ~Y e and ancwar ot PR
the tools and answer certain guestions

o o
= £
B 6
DM
g 1

el

~

-4
[Ia]
3@

; . as'per syllapus.given on:-prattical. &spect

‘he examinors could have

| easily assessed the candidates' merit and Q\&
7 ; . .8 ; C s RO QO
* . practical knowledge and accordingly this c\_@g . -
E - ere
: was done. 1t 1s for the Bocard of Zxaminois |ovses¥ N Qy\-
% | to decide the mamner in which the practical w0 &Q\
i 3 5 <
: , . e N\ A
| test has to be conducted., It was also not C o> \
) 5 [ ”
! | practically possible to ask each of the PVEINOS B SN
| | candidates A dm central A.le.plants, QVSLW\&L\ ‘
air conditioners and refrigerators to test Ces Sucs el X
| : A
}  their knowledge. Under the circumstances, O‘G&M
]
! lwe find no illegality in the action of the v
". 3 t“"ff‘ [ of o "./: i a Y e 11 oond akob Rs I e bl t .‘/‘ /
| | Poard of officers in conducting the practicp] H?/(’ 2 o
c test in the manner in whic‘r; they have dona.
) i YrinClopie
i i Moreover, as.per 3etti;.décf1&# that it is
' not open for the applicant to question the
3 \manner of examination after he came cut . % smve\é\“\”"&'\

| unsuccessful in the said examination. O\ Wl
nd that the same test was|C ocs™ &Q\\ \\&\ .
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challenged by ancother group of unsuccessful
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' candidates in U.A.786,/94 and for the reasong o\
) ) . . pe e YN X WV O\
| recorded therein in order dated 2.8.2000,
ithat CeAe was rejectad, As the only ground %"7\(/ |
o ; 2 M‘\ \47 \\ "‘\
jurged by the applicant the manner~of ?‘)0’&\0.!'\
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! conducting the test,, in W* of which
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tion and as we hold that ther

e
has been no irregularity in conductin gb\()\v k&

the said selection, this U.A. is
held to be without any merit and the

same is rejected, but without any
order as to costs
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